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CUSTOMS. EXCISE & SERVICE TAX APPELLATE TRIBUNAL
PRINCIPAL BENCH, WEST BLOCK No.2, RK.PURAM, NEW DELHI - 110066

CUSTOMS APPEAL BRANCH
Appeal No.  ST:261 /2006 - CU[DB] Dute 17/11/2008

Assistant Registrar
CESTAT New Delhi

To:
I'HE COMMISSIONER OF CENTRAL EXCISE JAIPUR |
NCR BUILDING, C-SCHEMLE:, JAIPUR

THE COMMISSIONER OF CENTRAL EXCISE JAIPUR | Appellant
Vs
M'S RSCENTERPRISES Respondent
Iam directed to transmit herewith a certified copy of Final order No. ST/339 2008 CUIDB] dated 10.11.08
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assed by the Tribunat under  Section 129, () of the Customs Act. 1962 & Financial Act 1994 relating to Service Tax
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Assistant Registrar
(Customs Appeal Branch)
‘opy to:
. Respondent

M/S RS ENTERPRISES

H.NO.99, RAJPUT COLONY, SAKATPURA. KOTA (RAJASTHAN)
. Adv. / Consult

S.D.R

J.C.D.R.

Bar association. CESTAT. New Delhi
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IN THE CUSTOMS, EXCISE & SERVICE

TAX APPELLATE TRIBUNAL,

WEST BLOCK NO. 2, R.K. PURAM,
NEW DELHI

COURT —111

SERVICE TAX APPEAL NO. 261 OF 2006

[Arising out of Order-in-Appeal No. 14-15(MPM)/ST/JPR-1/2006
passed by the Commissioner (Appeals), Customs & Central Excise,
Jaipur]

For approval and signature:

Hon’ble Mr. M. Veeraiyan, Member (Technical);
Hon’ble Mr. P.K. Das, Member (Judicial)

1. | Whether Press Reporters may be allowed to see the
order for publication as per Rule 27 of the CESTAT N\O
(Procedure) Rules, 19827

2. | Whether it would be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in N/O
any authoritative report or not?
3. | Whether their Lordships wish to see the fair copy of S oo

the order?
4. | Whether order is to be circulated to the

Departmental authorities? kf@
CCE, Jaipur Appellant
Vs.
M/s. R.S. Enterprieses Respondents
Appearance:

Shri Sumit Kumar, Departmental Representative, for the Revenue,
None for the respondents

Coram:

Hon’ble Mr. M. Veeraiyan, Member (Technical);
Hon’ble Mr. P.K. Das, Member (Judicial)
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Date of Hearing: 10™ November, 2008
FINAL ORDER NO. 97/ 3%7/ CF dated _(v]t]ss

Per M. Veeraivan:

None appeared for the respondents. Heard learned D.R.

2. The original authority confirmed the demand of Rs. 9,884/- on
maintenance and repair services and also imposed penalty under various
sections. The Commissioner, after appreciating the relevant facts, came
to the conclusion that service of repair carried out did not come within
the purview of definition of ‘Maintenance & Repair’. We have not been
shown any valid ground to interfere with the findings of the
Commissioner (Appeals). Accordingly, appeal is rejected.

(Dictated & pronounced in the Open Court.)

(M. VEERAIYAN)
MEMBER (TECHNICAL)

(P.K. DAS)
MEMBER (JUDICIAL)

Dated 10™ November, 2008
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